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This is the seccnd time that the applicant, a

Postal pssistant who had been removed from service by

order dated 9.2.1983 has approached this Tribunal seeking

redressal of his grievances. He had filed a suit in the

Court of Senicr Sub Judge, Gurgaoﬁ}‘seeking declaration

that the impugned order dated 9.2.,1983 passed by the

Senior Superintendent of Post 0Offices, Gurgaon removing

him from service is illegal and void. The suit was

transferred to the Chandigarh Bench of this Tribunal under

Section 29(2) of the Administrative Tribunals act,1985

(T-1051

of 1986). 1In its judgment dated 12.1.1987, the

Tribunal directed the respondents (senior Superintendent

of Post

Offices, Gurgaon) to forward the appeal of_thé
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appiicant to the pppellate authority who was directed to
decide the same within a pericd of six months. .The
present application has been filed 1n the Principal Bench
5. Chalrman®s

of the Tribunal after obtaining th;r/permlssz.on under
Secticn 25 of the Administrative Tribunals Act,1985. The
grievance of the applicant is that the Appellate Authority

has not COns1dered hlS appeal and passed final orders in

spite of bhe above dlrectlon.

2. Strlctly speaklng, after the case had been dlSpDSBd

of by the Chandigarh Bench of the Tribunal by order dated

+12.1.1987, no fresh applicaticn is maintainable on the same

cause of action. In case the respondents have not complied
with the directioﬁs given by the Tribunal, the proper
course for the applicant would have been fq-file a contempt
petition before the same Bench. -That vas apparently not
done. Instead the applicant filed this original application

in the Tribunal for adjudication.

~

3. We have carefully considered the matter and have

.heard the'learhed counsel~of both the parties. The

respondents did not file the counter affidavit within the
time given to them. After the Tribunal passed‘an.order on
18.7.1988, to the effect that the case be heard on the basis
of the available records in-its turp and that no further
opportunity will be given toc them to file counter affidavit,
the respondenﬁs,ﬁflea counter aFFidaQit in the Registry on

19.7.1988, Ue have also perused the same.

4. It is borne out from the records that as directedvby
the Chandigarh Bénch of the Tribunal, the applicant preferred
an appeal on 29.1.1987 to the Appellate Authority., In

the appeal, the applicant has faiéed severél pointé a%d it
is a detailed one ruﬁbing intoc 9 typed pages. In para 6.12

of. the application, it has been stated that the Appellate

Authotity did not obey the order of the Tribupal. The
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reply of the respondents is that "the appeal of the
appllcant was received in this office on 4.2.1987 and the

same was forwarded to vour office vide this Office No.

even dated 25.2.1987 and the same was rejeéted vide D.F .S
Haryana Memo No.Staff/1-3/11/87 dated 9.8.88". sShri

Boota Ram, Senior Superihtendént of Post 0Offices, Gurgacn
Divisian, Gdrgaon has signgd and verified the counter
aff1dav1t. The respondents have not, however, annexed

a copy of the order dated 9.8.1988 to their counter affidavit,

5. In the facts and circumstances of the case, the
application is disposed of with the direction to the
respondents to send to  the applicant another copy of their

order dated 9.8,1988 by registered post within a period

.of 15 days frem the date of receipt of a copy of this -

order. On the receipt of the said order, the applicant

will be at liberty to file a fresh application in accordance
with law, if so advised. The respbndehts shall pay a sum

of Rs.500/- (Rupees five hundred only) by way of token

costs to the applicanf. | '
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